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Triprrra Act No. 5 of 1966 

THE TRIPURA GENERAL CLAUSES ACT, 1966 

(ACT No. 5 of 1966) 

An 

Act 

[S. 10. 661 
to pl-ovicle for the olplicclrion of the Get~erul Clauses Acr, 1897, for tlze 
intetpt-etatio~t of rite Acrs of the Lyisl(~ttrrc of llle Ul~ion Terriroty of Tt-ipitm. 

Be i t  enacted by the Legislative Assenlbly of Tripura in the Seven- 
teenth Year of the Republic of India as follows :- 

Shori lille, I. (I) This Act may be called the Tripura General Clauses Act, 
extent and 1966. 
tummcn~~munl  

(2) I1 extends to the whole of the '[State of Tripura. 

(3) It shall come into force at once. 

General Cia- 2 .  Unless the context otherwise requires, the General Clauses 
uscs Act, 1897, 
loapply In ACLS Act, 1897, shall apply for the interpretation of the Acrs of the Legislature 
or thcLegisla- of the '[State of Tripura (whether enacted before or after  the 
tivc Assembly 
or Wipurtl. commencement of this Act), as it  applies for the interpretation of a 
Ccntral Act Central Act. 
10 of 1897. 

I .  S~bsrirrrled by fbr Nnrr l~-Eurt~*r~t  ~tn-lrr (Rcorp~irafiorr) (Triprrra) Adupr~~riorr of L u n ? ~  Ordrr: 
1973, n:c.j 21. 1. 1972. 

2.  Sulrsrirurcd. ibid. 
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